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Learned Advocate Mr. Sandeep Singhi with Learned Advocate Mr. Pranjal Buch
present for Petitioner. - '
Commo'n representation of Regional Director received.
Heard arguments of Learned Counsel for Petitioner.
- Petition is admitted.
Date of hearing fixed as 21.07.2017.
Petitioner shall advertise Notice of hearing of this petition in “Indian Express
Ahmedabad Edition and Sandesh Daily Ahmedabad Edition” not less than ten days
before the fixed date of hearing, calling for objections, if any, on or before the date
of hearing. ' '
Petitioner shall issue notices to Regional Director and Registrar of Companies
Informing the date of hearing. '
Meanwhile the petitioner may file reply, if any, on representations of Statutory
Authorities. ' ' -
- List the matter on 21.07.2017. . -
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KKI RAVEENDRA BABU

MEMBER JUDICIAL
Dated this the 5th day of July, 2017.




